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IN THENTRAL AD!INISTRATIVE TRIBUNAL AT BANGALORE. 

Present: Hori'ble Shri Oh. Ramakrishna Rao, Member (J) 

- 	 and 

Hon'ble Shri P. Srinivasan, Member (A). 

DATED THIS THE SEVENTH DAY OFNO'MBER,1 9 8 6. 

Application No.734 of 1986 

Between: 

Shri D.V. Bandiwad, 
R a j a j in a g a 
Bangalore. 	 ....Applicant. 
(Shri M.S. Nagaraja, Advocate) 

and 

I. The Controller of Accounts (Adnn.), 
Office of the Chief Controller of Accounts, 
C..D.T. 9th Floor, 
Loknayak Bhavan, Khan Market, 
NewDe ihi 

The Union of India, 
rep. by its Secretary, 
Ministry of Finance (Dept. of Expenditure), 
New Delhi. 

Shri M.S. Naray ,  anaswamy, 
Junior Accounts Officer (Selection Grade), 
0/0 Zonal Accounts Officer, 
C.R.D.T. Central Revenue Buildings, 
Bangalore-1. 

.flespondents. 

(Shri M. Vasudeva Rao, Advoc;te). 

This application having come up for hearing on 30,10.1986 

before this Court and the matter having stood over for consideration 

till this day, the Member (J) delivered the following: 



ORD E 

The applicant ,, as working as a Junior Accounts - 

2fficer (JAO) since 23.5,1981 in the office of the 

Zon1 Accounts Officer (ZAO). 114 .vs drawing a pay of 

s. 560/-fl in the scale of 500-900 w.e.f. 23,5.185. The 

Respondent No. 3(1-13) ws promotec' as JAO in ZD w.e.f. 

32 	.1.222. 	Tounh 2? 	rO)t 	 Ei 	1H t1C 

- 	 :o Lh 	ft r 	2: .. rL ':• 	rcrL3t 

fixe 	t 	77/. since h C, h:d pot. i service of over 

25 yers . 	lower 	s be fore his appoirtnent to 

the pinJ 	r. 	._ 	the: : corrm ncL t1oi 	f t 

Third P 1  Comnl icn 	:mor.odurn (memo) dt -d 10,1.1977 

issud by the Resrondent No.2 (R2), accordini 

for the inLLOdoction of selection orde 	posLe. 

The condits. cverninG the fillin. u 	f th: 	o5t5, 

s 	rin Lhii, ore: 
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Shri. M. Vasudeva Rao, learned counsel for the 

respondents, however, submits that the twin conditions 

regarding length .of service and crossing of 3/4th of the 

span of the original scale need not necessarily co-exist, 

and the decision of the administration regarding fulfil-

ment of ony one condition is not illegal. Shri Vasudeva 

Rao further, submits that the applicant is not 'an aggrieved 

person', since he has not fulfilled the norms prescribed 

in the memo or in the CM referred supra, and he is, 

therefore, not entitled to any relief. 

We have carefully considered the m contentions 

raised On behalf of the parties, and are satisfied that 

there is no substance in the submission made by Dr. Nagaraja. 

The rationale underlying the change in the conditions has 

been brought out in paragraph 2 of the OM as follows: 

" When the recommendation of the Third Pay 
Commission in paras 51-53 of Chapter 8 of 
their Report was discussed in the Anomalies 
Committee of the NationalCouncil, the Staff 
Side pointed out that the recommendation 
that the Selection Grade should not be granted 
to an employee until he has covered, three 
fourths' span of the revised scale would be 
disadvantageous to the employees in Groups 'C' 
& 'D' because in the matter of fixation of 
pay revised scales, on the recommendation of 
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. 	the Third Pay Commission, point to point fixation 
was not resorted to. It is in this context that 
the provision in para .1(v) of deision No.(65) above 

- 	was xsrti made and the stipulation regarding 
14 years' service wasincorporated because service 
in the pre—revised scale was also taken into 
account. It is, therefore, clarified that an 
employee who has crossed. 3/4th span of the revised 
scale of pay of the Ordinary Grade will be 
eligible for the grant of Selection Grade, even 
if he does not f%k fulfil the length of service 
criterion mentioned in para .1 (v) ibid." 

The reasons, given for deking the stipulation regarding 

14 years' service has been explained convincinglyin the 

extracted paragraph above, and we see no reason to differ. 

Further, it is also pertinent to note that the applicant 

is not in ayway aggrieved, by the change brought about 

in the conditions, since he has not yet crossed 3/4th span 

of the revised scale ofpay of the ordinary grade, and he 

isnot, therefore, entitled to any relief. 

In the xesU result, the application is dismissed; 

parties ,tobear their own costs. 	•• f. 
t. 

(Ch. Rarnakrishna Rao) 	(,P. Srinivasan) 

	

Member (J) 	Member(A) 
. 7.11.1986. 	. • 7.11.1986. 

dms. 


